Affidavit to be Furnished by the candidate alongwith Nomination Paper
Before the Returning Officer
For election to BIHAR LEGISLATIVE ASSEMBLY, From-07 CHANPATIY A Constituency

| PRAKASH RAl | son of BIRENDER PRASAD RAI Aged-62 vears, resident of SUPERIYA CINEMA ROAD,
WARD No-35 P.S-P.O-BETTIAH, DISTRICT-WEST CHAMPARA N, PIN CODE-845438 _ a candidate at the above
Election, do hereby solemmly affirm and state on cath as under;-

{strike out whichever is not applicable)
(1) 1 am a candidate set up by- BHARTIY A JANTA PARTY/ am comesting as an Ind}uﬂ‘."ﬁdcnr candidate,

i2) Details of PAN and status of fling of Income tax return :

Sl |MNames Permanent Account | The financial yvear for | Total income shown [n
Mo Mumber (PAN) which the last Income- |Income Tax Ketarn {
tax return has been filed |in Rupees)

| Self ACVPRIZO4) 20015-2016 260682000

2 Spouse- (REETA RAL WA N/A N/A
3 Dependent 1 NIA NA WA
4 Dependent 2 NIA WA WA
s Dependent 3 ... MIA WA N
(3} The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

81, |[Offence Description

Mo

(4} | The details of cases where the court has taken
cognizance, Sections of the Act and deseription of NIA
the offence for which cognizance taken :

(b} |Name of the court, Case No. and Diate of order

taking cognizance : M/A

(¢} |Details of Appeal (5) / Application(s) for revision (if
any ) filed against the above orderis) :

4. Cases in which T have been convicted by a court of law{other those referred to in Form 26):

NiA

(2} [ The details of cases, Sections of the Act
and description of the offence for which
L A
convicted :
(h) [Name of the Court(s), Case No, and
Date(s) of order{s) : NIA
(e} |Punishment imposed :
MNiA,

(5} That | give herein below the details of the assets {movable and immovable ete.) of myself,

my spouse and all dependenis:

A, Details of movahle asses ;




/Assets in joint neme indicating the extent of joint ownership will also have to be given
2. In case of deposit/Investment, the details including Serial Number, Amount, Date of Deposit, the Scheme, Mame of Bank! Institution
and Branch are to be given
3. Value of Bonds Share/Debentures as per the current muerket value in Stock Exchange in respect of listed companies and as per books
in case of non- lisied companies should be given

4, Dependent’, here means & person, substantially dependent on the incoms of the candidate,

5. Deails including amount is o be given separately in respect of each investment)

5. |Description Sell Spouse -REETA  [Depen-|Depes dibepen.-3
Now RAl ] 1
(i) Cash in hand Rs 319707.00 WA WA [MAA [MiA
(i) |Dretails of Deposits in Bank accounts (FDHs) 0 AXIS  Bank  BTH  Account  ne-(i) SBI BTH
Torm Deposits and all saher 1vpes of Deposits GIO010 0000 212 R, 1929 Wb Ale-REI04465885
nchefing saving socoumis), Deposits withl () AXIS  Bank BTH A No-|Rs 200000
Finaneial Institutions, Non Banking Financiol BI0101 0005364 Re. 10022775 liiy IDB1 Bank
Commpanies and Cooperative socicties and thel (n)  [DBI Bank BTH Afe M- BTH Adc-
amnl i each such depsit 65 14 194552 Rs, $1424.00 e A
) ICIE1 Bank  BTH Ade Ne-lpo 10100000
BTII0T50729 Ra. S1267.00
(*) Bank «of Bareda BTH Afc No-
12310 DMHHIPRY Rs. 617104
(vil 5Bl Sanmti Nagar BTH Alc No- " i
35261457307 Rs. 5093200 N | A | A
vl HDFC  Bank  BTH @ Afv No
1645 1MHHMIOTZE R, 4WI29.00
ivins SBI Bank BTH Ade No-1Z1TRITISH00
Rs. Nil
lixh  Canara Biank BTH Adg-
T433100IT2IE R, G527
(%} Canara Bank RTH Ale-
1433101 0100853 Rs. 16225.94
% FD with Bank af Indial
s 61920459
(§ii} |Details  of  investment  in Bonds,| () Shares Rs. 73464500
Debentures/shares —and — units 00} (i) AX1S Equiti found Rs. 150000.00
companiesMuteal Funds and others and
Mo {iil) Globle cap MktLid. Rs. 25000.00
N/A MAA | WA NYA
tivh Mutwal foand (2000-11 1o 2004-15)
Rs. 27000000
%] Stock in Trade -Rs. 105430.00
(iv) |Details of investment in NS5, Postal} (i) LIC Policy Mo- 51123 1964
Savings, Insurance  Policies  and R, FO000. 00
investment in any Financial Instrument in| (i) LIC Policy No- 511231963 NIA aa [ na | sea
Fost office or Insurance Company and) Fs., 1000000
the amount {iii} LIC Pﬂli:}' MNo- 512445418 Rs
1 2000000
|(¥) |Personal loans/advance given fo any
person  or entity  including  firm,
Company, Trust etc. asnd  other MiA /A N/A | WA | NIA
receivables from debtors and the amount.
(vi} | Motor Vehicles/Aircrafts/ Yachis Ships [(1) Car- 5X4 BR=01BI 1866 Make Y ear- N/A NiA | WA | WA
{details of Make, Registration No. ete. 2013 Rs.
Year of Purchase and amount ) BH6T48.00
(i} Scorpio Reg Mo-BR2Z P6798 Make
Year-2004 Rs. 1 129692.00




Jewelry, bullion and valuable thing (give
details of weight and value)

thyE W anpm
A 2 fveTs

o HI0O0000

Gold Coin Rs. 38943.00 | & 12 ammm

g WA N/A NIA
Dimond Ring Rs. 60000.00(T 20 f& %a
7.60 00000 FHH
50 60,000 00
{vin} [Amy other assets such as value of [1RTHS -2 HEE S
Claims/inerest Hed— %o 15000000
[z) DBDL grrel! sigenfia NiA MNiA NiA MiA
He—100000.00
(iv) |Gross Total value TIHIR030.75 615688500
B. Details of Immovable assets:
iMote: 1. Propertics in joint ownership indicating the extent of joint ownership will also have to be indicated
2 . Each land or building or apartment should be mentioned separately in this format, )
5. Deseription Sell Spouse Depen.-1 |Depen.-2| Depen.-3
Mo
(i) | Agriculturpl Land Locationis) Survey [ | O sofs sart—ntege ga
numben| L0 ]
EE L e o BT T
el
i I i, !
3 v R W REE T s i ot Ry
e
4 win mfi-dfm de
i B Fe
Area [ Total measwrement i peres) | Oepi (TG~ -
IR YU SfeE A 6T
AT Wes 3 581, 46 000 00
b1 T (e )
FHA-088 Ty arkiem T
i Ho $041.555 5 —
b ] i
A R e NiA NiA NiA NA
666 FE T e
4o 4458000/ —
4wy i (e ) -
448 Wag el aram g
Hla 120,00,000 7 —
o -
"hether inherited property { Yes or NO1) Yes NA N/A NA N/A
Diute of purchase in case of self soquired 1 [T~ 0—13-01 57
property oI~ 6 01 07
2 (mrde-afm) 12— qf
AN 0608, 0—18-17
8 Alo— 250606, O-5—00
Mo S6.07.08, 2—4—03 47 o 3
0341
| fafm-—#2) 0905 2 NiA WA NA NIA
Ale7.01.08, D-13-10 §7 Ao
2903.08, 0—7—10 §F Mo 73
0311, 01— EF Tlo—11.04
08, 1-10-00 57 Mo— 2803,
4
Cost of Land (in case of purchase)at the time Rs.— 54,97.000.00 NAA NIA MIA NIA
of purchase
Any Ievestment on the land by way of ! +
developmenl, construction ele. NA NiA NiA A N/A
Approximate Current market vialue BRs— 5 44,45 555 / — MIA A MiA WA




(i)

Non-Agricultural Land
Location{s)} Survey numbers)

fm fermm 4= afte @

v I f [, MiA
Ho—59.12 , WA Fo—o8.99 | s H
Area (Total measurernent insg. ft.) [l R TS 4890 sh
MAA MIA WA MiA
:’:_;:].I'lher inherited property (Yes or - XA . . S
Date of purchase in case of self fomn fiFrm 9= 0—1-10 ¥
acquired property Tle—03.05.82 MNIA MA HN/A MIA
Cost of Land (in case of purchase) al Rs. 20,000 /-
the time of purchase N/A MIA NA NiA
Any Investiment on the kand by way of]
development, construction ele, Yesg /A WA /A NiA
Approximate Current markel value RS. 66,00,000 /— A NIA NIA NIA
(iii) |Com i ildi
|(including apartments) ] i i :
-Location(s) fo—03,162,5,18 EWI Ho—
-Survey number(s) M/1/8 112113 1689 | /A NIA N/A N/A
A1/3 11z2/8
Total:- 8629 sfi
Built up Area (Total measurement in
sq. 11.) 16463 sfi NIA MIA NA WiA
Whether inherited property { Yes or
N()} }I \"E.‘i NIA HIA N-".al. MIA
Date of purchase in case of self AETR g
i S 0-5-1 o1 MIA MNiA NIA
acqguired property g dlo 290307 A
Cost of property {in case of purchase)
at the time of purchase Rs. 56,000/- MNiA MAA MAA M/A
Any Investment on the property by
way of development, construction etc. Rs. 1.90,00.000/- NIA NIA NIA NI
Jﬂlpprﬂximﬂlt Current market value Rs. E{LE"!“[}“ MIA MIA NIA MIA




(iv) |Residential Buildings (including | FwalA el AT, W@
apartments, ) Hdo—21, Wt Fo—178,/2/2
-Location(s)
= Survey number(s) 2 e ude (HIG) SwEam
A ST NIA NIA NIA NA
3 el @@ag (LRDA)
AT
4 TSR HEH
EECIRD |
Area (Total measurement in sq. ft.) |1, T 2 1564 sl
2 T ore 1ron sh
3=Te=T Tee 1880 sfi
4—ES 1550 sfi MNIA NIA MNIA NIA
5T ET-AEE 2000 sft
Built up Area ( Total measurement in |8 Sw9 21e1—-2600 sfi
sq. fi.) 20+ FelT 1850 shl
A-ETE 1580 sft MNYA NA NA A
A4~ TR ET—FR1 2000 sft
:g?hﬂ RN (Yo e Yes NIA NIA N/A N/A
Drate of purchase in case of self 13T 21 0—1-3 R dle
acquired property (1.09.2000,
2. IFAT E 0-1-6 X e
11.11.06, : '
MiA MNiA MN/A NiA
3, Te WelE e 11.05.15,
4. TS WAT Wo 221211
Cost of property (in case of purchase)
at the time of purchase Hlo 4541,159 /— MNiA A NiA A
Any Investment on the land by way
of development. construction elc. Hla 60,00,000 / — MA MIA NIA MIA
A imate C t ket val
pproximate Current market value E—— . . . A
[ i i -
(v} |Others (such as interest in property) Sk N e ik ik
(vi) |Total of Current Market Value of .
Ut ) above e A,29,00 555 /— NiA N/A N/A MiA




give herein below the details of habilities” dues 1o public financial institutions and government :-

vote: Please give separate detuils of name of Bank , institution, entity or individual and amount for each item)

5. |Description Sell Spouse(s) |Depen.-1 |Depen.-2  |Depen.-3
No.
(i) |Loan or dues to Bank/Financial SBI Santi Magar
Institution(s) Rettiah
! ! |
Name of Bank or FI Amount Rs.8600000.00 | A [ NA L NACTNA
outstanding Nature of loan
Loan or dues to any individuals/
Entity other than mentioned in (i)
above. N/A N/A NiA NIA N/A
Name(s)
Amount outstanding Nature of loan
Any other liability N/A N/A NIA WIA WA
Grand total of liabilities N A MNA N/ A NA A
(i) |[Governmeni Dues:
Dues to departments dealing with N/A NIA MIA NIA NIA
government accommodation
Dues to departments dealing with
supply of water YA NAA MN/A N/A NIA
Dues to departments dealing with
supply of electricity NIA N/A NiA WA e
Dues to departments dealing with
supply of telephones/mobiles N/ A NiA N/A NIA N/A
Dues to departments dealing with
government transport (including NIA NIA MNIA N/A N/A
aircrafts and helicopters)
Income Tax Dues NIA MNAA N/A N/A MAA
s tux b N/A N/A NIA N/A N/A
Service Tax Dues NIA N/A NI MN/A NIA
Municipal /Property Tax Dues 1A N/A NIA N/A NiA
Sales Tax Dues NIA N/A N/A N/A N/A
Any other dues N/A N/A N/A N/A NIA
Grand total of all Govt. dues R 860000.00 NA A N/A N/A




(7} Details of profession or occupation:
a. Sell-Agriculture and rental
b. Spouse -N/A
i5) My educational qualification is as under:
(Give details of highest School | University education with full form of the certificate’ diploma’ degree course)
{Name of the School [College! University and the vear in which the course was completed. )
(7). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (§) ABOVE:

L. {Name of the candidate Shri -Prakash Rai

2| Full postal address SUPERIYA CINEMA ROAD, WARD No-35 P.S-P.(O-
BETTIAH, DISTRICT-WEST CHAMPARAN, PIN CODE-
845438 { Bihar)

3. |Mumber and Name of the constituency and state {17~ Chanpatiya

4. [Name of the Political party which set up the candidate  |[BHARTIY A JANTA PARTY
{otherwise write * Independent ')

3. |ia) Number of cases in which conviction order passed  [N/A
(other than those referred to in Form 26)

ik} Total number of Pending cases where the court () [N/A
have taken cognizance

5. [PAN af Year for which last Income Total Income Shown
Tax Return filed
(a) Candidate-ACYVPR2294. 2015-2016 Rs. 260682 6.00
“b} Spouse: WA WA
(c) Dependents NA NIA
6, [Details of Assets and Linbilities in rupees
Description Self Spouse  |Dependent-l  [Dependeni-1l Dependent-111
A Moveable
Asset (Total value) Hs.6656638.62 | NA N/A N/A N/A
B Immovable Asset N/A N/A N/A N/A N/A

(i) |Purchase Price and

Development Cost of
Immovable Property Rs.4617159.040 NA NA MY A N

(Total Value)

(i} |Approximate  Current s, 2S000MIH/ -

Market Price of Rs. 45954555/-
Asset ( Total Value) Rs. 6946000/ NIA N/A N/A NYA
Total:- Hs.
BIHISS5
T Liabilities
(1} Government dues
A i /
(Tatal) M /A NA MN/A NAA
(1) Loans from Bank,
Financial Institutioms and Rs. 860000000 N/A N/A Ni& NIA

others (Total)




8. |Highest educational gualification: Matric Passing Year-March 1970
(Give details of School / University education with full form of the certificate/ diploma/ degree course) (Name of
the School /College! University and the year in which the course was completed.)

FICATION

I, the deponent, above named, do herehy verify and declare that the coments of this afTidavit are true and best of my
knowledge and belief, no part of it is false and nothing material has been concealed there from. | further declare that :

i) there s no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

(b} 1. my spouse, or my dependents do not have any asset or liability, other than those mentioned in items 5 and 6
ahove

Verifiedat._............. A TEE O RPPRERRB SRty ., | ISRk R OSSN

Q*ﬁwk{u; .
DEPONENT :
Note: |. Affidavit should be filed latest by 3.00 PM on the Tast date of filing nominations. ERCELARE

1. Affidavit should be sworn before an Oath Commissioner or Magistrate of the First Class or before a Notary Public.

3. All columns should be filled up and no column to be left blank. If there is no information to furnish in respect of any
itern, either “Nil™ or “Not applicable”, as the case may be, should be mentioned,

4. The affidavit should be either typed or written legibly and neatly,
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